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meeting within the next three menths to consider the applicant's claim in

acoordance with law and DOP&T O

53

3. Respondenis have submitied that the recommendations regarding D

-

ware received in the Ministry on 15.8.2005. The proposal was referred io

|\.

DOP&T on  04.10.2005. DOP&T  sought certain  clarifications  zbout
implementation of their earlier directions with regard to framing of separate
Recruitment Rules in Prasar Bharati. The necsssary clarifications furnished o
DCPAET, on 11.11.2005.  Then the clarifications were also furnished to the
Establishment Officer in the meeting held on 01.12.2005. Now, the propesal is
under submissien for approval of the Appointments Committee of the Cabinel.
Learned counsel aiso submitted uncenditional apology on behalf of respondents

for the delay in implementing the aforesaid directions of this Court.

4. in view of e above action taken by the respendents and also submission

A

of unecndiional anology, the present contempl proceedings are dropped and

H

notices to raspandants are discharged.
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